
central ADHINIstratii/E TRIBUNAL f
PRINCIPAL BENCH, NCU OClNI«

O.A. NO. 1833/93

Hon*bl« 3o8tic« CNettyr Sankaran Nair (3), Chairaan
Hon'iia iNrl k.r. Ahooja, neabsr (A)

Neu Delhi, tiia 30thday of October, 1996

Shri Hare Ran, a/e Shri Paraa Nath Mukhya,
Railuey Nuraory, 3aBt3 Caap, Bhairon Head,
Pragati Raidan, Gate No.l, NEW DELHI.

Ran Bharat, a/e Shri Ganga Din
Nuraery, 3anta Canp, Bhairon Read,
Pragati Raidain, Gate No.l,
NEU DELHI. Applicanta

(None)

Union ef India,
through Secretary,
Riniatry ef Environnant and Fereats
NEU DELHI.

Director,
Zoological Perk
NEU DELHI. Reapondenta

(by Shri Anreah Rathur, proxy counsel
of Shri R.K. Gupta, Advocate)

ORDER

Chettur Sankaran Nair (3), Chairnan

Applicanta aeek a diractien to engage

than aa Caauel Labourers nnder Reapondenta.

Reapondenta aubnit that there ia no work available

for engaging Appiieanta and Applicanta do net have

contd. 2/,,



V

tha raquisita langth of oorvice to qualify

thoo for ro-ongageoont• In thoso circMastancoo,

no rolief can bo grantod to Appiioants and wo

diaaisa tho applleation. Mo ceata.
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Ootod, tbia 30tN Octobot» 199i*

(R.K. AtHmA)
nepl^ (A)
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(CHCTTUR SANKARAN NAIR(3)}
Chairaon


